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ACT No. XTI or 1869.

PAssED BY THE GoVERNOR GENERAL OF INDIA IN COUNCIL.

(Received the assent of the Governor General on the 19th March 1869 ).

@

An Act further to amend the Procedure of the IHigh Court of Judicature for
the North- Western Provinces.

WarrEAs it is expedient to amend the Procedure of the High Court of
Judicature for the North-Western Provinces of the Pre-
sidency of Fort William; It is hereby enacted as follows :—

Preamble.

1. In any case before the said High Court in which an European British.
Power o try Native subject is charged jointly tﬁth a person not being an Euro~
together with Euro- pean British subject, a jury may be empanelled for the trial
pean British subfect: ¢ hoth persons so charged, and they may be tried together,
and the procedure on the trial shall be the same as it would have been had the
European British subject been tried separately.

In any case before the said High Court in which an European British sub-
ject is charged jointly with a person mnot being an Furopean British subject,
and the former, before the jury is empanelled, requires the majority of the
jurors to consist of Europeans or Americans, or both Europeans and Ameri-
cans, the latter person shall be tried together with the former, and the proce-
dure on the trial shall be the same as it would have been had the former been
tried separately :

Provided that, in any such case, where the person not an European British

Provico. subject so requires before the said jury is empanelled, he

. shall be tried separately by a jury of which at least one-half
shall congist of persons not being Europeans or Americans.
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2. The operation of sections 198 and 364 of the Code of Criminal Proce-
Suspension of see. dure is hereby suspended in the said High Court, and in any
fons i?scr?fgnff%rgf case coming before the Co > gxercise of its ordinary
cedure. or its extraordinary original cri 1 jurisdiction, the Judges
of such Court shall take down the evidence or the substance thereof in such
manner as the Court shall, by any general rule; from" time to time direct.

3. Whenever any pétition, application or motion is made in any matter

Power to awarq coming before the said Court in the exercise of its civil,

costs on petitions, & criminal or other jurisdiction, the Court shall have power to
award and apportion costs in any manner it may think' fit. -

4. Whenever the Court shall require the statements in support of any
Penalty for making such petition, application or motion to be Veriﬁe.d b}f a
falsestatementsinsup-  eclaration in writing, the person making such verification
port of petitions, de. shall, if any such statement is false, and if he either knows
or believes it to be false, or does not believe it to be true, be deemed to have
intentionally given false evidence in a stage of a judicial proceeding.




